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CENTRAL ADM IN I STRAT IVE TR IBUI.IAL

PR IT,IC IPAL BENCH, T.IEW DELH I .

oA_1 160/2003
New Dethi tt'ris the gth day of May, 2OOS.

Horl'Erle Smt. Lakstrmi Swamirrathan, Vice_Chai rman(J)

Slr. A. K. Thakur-,
?/o Sl-r. Slrakti dhand,R/o 14BA/13,
Gov ind pur. i .

Kalkaj i,
I'lew De lh i .

App I icant
(By Advocate : Slr Ajit Dayat)

Ver.sus

Cerr t r.a I pub I ic lfor.ks
Deoar tmerr t
Di r.ectorate of Hor=t icul turethr'ougtr Director
L P. Btrawan .

New De ltr i-2.
Responden t

Hon'ble Smt. Lakshmi
ORDER (ORAL)

Swaminathan, V ice-Cha ir.man(J )

r f ind that *ie Memo of par-t ies is i-comp rete
as necessary party, namely. the Government of N.c.T. of
De I h i rias not beerr inrp readecl and r ear.ried counse r

apologizes for his inadver'tence in not inrpreading the
corr.eet necessar.y par.ty i .e. ilre Gover.nment of ti.C. T.
of Deliii.

2. Tirer.e is ,1o r_easo.i wtty tlie O.A. cotrlrJ not
liave lreeri f i recr in accor.crance w i ilr ilre p.ov r s iorrs of
Administrative Tr-rburrars Act, 1gg5 arid *re r-uies mader)-ther.euncler. antj in accor.darrce w i tli law. As 4 necessar.y
party has ,ot beerr impreaclerJ. oA is rJismissed witi-l
i ibei'ty to proceed. as adv i sed. i rr accor.darice w i trr raw.
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Lakslinr i Swanr i na t harr )Vice-Chaitniari(Ji
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